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MR. DEPUTY-SPEARKER: The
question is:

“That this House do agree with
the Eighth Report of the Commiitee
on Private Members’ Bills and Re-
solutiong presented to the Housa on
the 30th November, 1977.”

The motion was adopted,

15.12 hrs.

PROFITEERING PREVENTION AND
PRICE CONTROL BILL*

SHRI K. LAKKAPPA (Tumkur):
I beg to move for leave to introduce
a Bill to regulate the prices of essen=
tial articles of daily consumption and

to prevent profiteering in  such
articles,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to regulate the prices
of essentia] articles of daily con-
sumption and to prevent profitcer-
ing in such articles.”

The motion was adopted.

SHRI K. LAKKAFPPA:
the Bill

I introduce

TRADE UNIONS (RECOGNITION)
BILL®
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MR. DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a Bill to provide for the pro-
cedure for recognition of Trade

The motion was adopted,
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DOMESTIC WORKERS (CONDI-
TIONS OF SERVICE) BILL*
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bil] to provide for th: fixa-
tion of wages and for improvement
of working conditions of domestic
workers.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*
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MR. DEPUTY-SPEAKER:
question is:
“That Jeave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

The

*Fublishey in Gazette of India Extraordinary Part II, section 2, dated

2-12-1977.



